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Central Administrativ/e Tribunal
Principal Sench,Neui Oelhi,

O.A. No. 524/95

Nsu Delhi, this the 3rd of April, 1995.

HON'BlE 3HRI 3.P. SHAR[^M, MEMBER (3>
HON'BLE SHRI B.K. si jGH , MEnBER (A)

Asha Rani Saxena

W/o ihri f.C.Saxena,
R/o T ypa III/19,
President's Estate,
Neu) Delhi, working as
Telephore Operator in the
President's Secretariat,
Neu Delhi* Applicant

(By Shri F,C.Saxena, Advocat;:)

Versus

Secretary to the
president of India,
President's Secretariat,
Nsu Delhi.

w

Under Secretary (Admn,),
President's Secretariat,
New Delhi, Respondents

(By none)

JUDGEriENT (ORAj^)

HON'BIE SnRT 3-P. SHkRm ̂ MElviRFR (1)

The applicant has been working as a Telephone operator

in Telephone Exchange Presiden^ Secretariat since 1969, She has

harboured a griev/ance that Third Pay Commission made certain

recommendations but thjse have not been fully implemented though

Fourth Pay Commission has intervened. But it is admitted to the

1 iarned counsel that Fourth Pay Commission has given better p y
telephone operators

scales to the / who are working in President's Estate,

2. The grievance of the applicant is that whdle of the
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cecommendation given by the Third Pay Commission has not since

beon accepted particularly there are no avenues of promotion

nd for that either grade of the Telephone Operator be r® rged

uith grade of L.Q.C# or U.D.C. to make avenues for further

promotion of such telephore operators. The applicant had made

a representation in 3une, 1 993 a copy of uhich has been annexed

uith the Original Application, Since the applicant has not been

served uith s reply, the present application has been filed by

the applic nt on 15th of Oanuary, 1995 and the relief pr y ed for

is that a direction be issued to the respondents that either the

recommends ticn given by the Third Pay Commission to merge the

telephone operators uith the clerical staff such as L.O.C. or

U,0,C, as the c.sb may be or the scheme tihich is beir^ folloued in

P & T may be allowed. The respondents may be directed to send same

better suggestion to the 5th Pay Commission for better conditions

of service of the telephone operators. It is also prayed that an

order be passed for creation of two additional post of Igniter

in the Exchange for uhich justification were already given to the

Government of India,

3, have heard the learned cour® el Shri F,C#SaxerB at

length, Ue are not persuaded by the arguments to admit this

application obviously because thare is no prima-fecie case at

this stage to be gone into for decision of the issues raised in

the original application, Uhen an Experty Body had already been

constituted by the Central Govt, and the same is going into the

conditions of service, avenues of promotion, grant of benefits

during service and after retirement and adeqjate pay scale for

the job dona by the BTployees, this 3udicial Forum cannot be
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utilized sinultanaously parallel to the uorking of the

5th Pay Commission for considering the benefits of promotion

of the applicant or for creation of posts or to lay doun ceri^.

guidelines for framing the policy in the matter of grant of

certain better prospects in the service career of telephone

operators particularly the applicant. The lau has been clearly

laid doun in the case of State of U.P, V/s, 3,P, Chaurasia

reported in AIR iggg SC page 19 uhere the Hon'ble Supreme

Court of India has held that a matter regarding the equivalent

of pay uith the post should not be tinkered with by the Courts

as it is an Experty Body which can fairly exercise its discre

tion in giving suitable post, pay co Twnensurate with the

job done by the employee,

4, In view of the above fa£ts and circumstances ue do

not find that any case is made out for admission -t this staoe.

The learned counsel for the applicant also argued that one

similar case had already stood admitted in the yac.r 1991 but

thcit will not make out a ground to admit this c se at this

stage obviously because the 5th Pay Commission is seized of

the matter which was not the position to the petitioner who

filed any petition whatsoever in the year 1991,

5, The present application, therefore, is dismissed is

pra-meture with liberty to the applicant to assail the

grievance, if any,survives after the recommendations of the

3 X* 35th Pay Commission, if any./acosptsd ^y the Govf rnoe nt.

(eJ^Ii^GH) ( 3,p, oHn.iflM)
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